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date of receiving such request
from any State Government'

The motion was negatived.
) Mr. Deputy-Speaker: The Qquestion
is:
Page 2, line 31—
omit “or have been"
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 4 stwand part of
the Hill".

The motion was adopted.
Clause 4 was added to tke Bill.

Clauses S5 to 12 were added to
the Bill.

Clanse 13.—(Power to make rules)
Dr. Rama Bz2o: I beg to move:
Page 4, line 29—

add at the end:

“within  three months after
obtaining the President’s assent”

I have already explained this
amendment.

Mr. Deputy-Speaker: The question
is:

Page 4, line 29--

add at the end:

. “within three months after
obtaining the President’s assent”.

"The motion was negatived.

Mr. Deputy-Speaker: The Question
is:

‘“That clause 13 stand part of
the Bill".

The motion was adopted

Clause 13 was added %o the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.
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Shri Nanda: Sir, I beg to move:
‘“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is:
“T'hat the Bill be passed”.
The motion was adopted.

MOTOR VEHICLES (AMENDMENT)
' BILL

The Deputy Minister of Raitwaya
and Transpert (Shri Alagesan): Sir,
I beg to move®. ‘That the Bill fur-
ther to amend the Motor Vehicles
Act, 1939 be referred to a Joint Com-
mittee of the Houses consisting of 45
members; 30 from this House, name-
ly, Shri K. L. More, Shri Fulsinhji B.
Dabhi, Shri M. L. Dwivedi, Shri C. C.
Shah, Shri T. N. Viswanatha Reddy,
Shri Amarnath Vidyalankar, Shri M.
K. Shivananjappa, Shri Rohanlal
Chaturveai, Shri Krishnacharya
Joshi, Shri Suriya Prashad, Shri Ram
Sahai Tiwari, Shri Basanta Kumar
Das, Shri Bhupendranath Mishra,
Shri Sitanatb Brolimo-Choudhury,
Sardar Igbal Singh, Shri T. S. Avi-
nashilingam Chettiar, Shri Raghunath
Singh, Shri Shree Narayan Das,
Shrimati Sushama Sen, Shri Ramesh-
war Sahu, Shri R. R. Morarka, Shri
T. B. Vittal Rao, Shri K. Anandan
Nambiar, Shri K. S. Raghavachari,
Shri Y. Gadilingana Gowd, Shri U.
M. Trivedi, Shri Giriraj
Saran Singh, Shri Bahadur Singh,
Shri Uma Charan Patnaik and the
Mover and 15 members from Rajya
Sabha; ,

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of members of the Joint Commit
tee;

that the Committee shall make a
report to this House by the 20th Nov-
ember, 1956;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such variations and modifications
as the Speaker may make; and’

*Moved with the recommendation of the President
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that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the names
of members to be appointed by Rajya
Sabha to the Joint Committee.”

The proposal to amend the Motor
Vehicles Act of 1939 has undergone
several vicissitudes and has a long
history behind itt The Motor Vehi-
cles Act, 1939, except for Chapter VIII
relating to the compulsory insurance
of motor vehicles against third party
risks, which came into force on the
1st July, 1946, has been in force since
July 1939 in Part A and C States and
since Ist April, 1951 in Part B States.

As war broke out soon after the
Act had come into force, it could not
be given a fair trial under normal
conditions. Nevertheless, it did sue
ceed in bringing about improved
standards of driving and road safety
and some measure of regulation of the
competitive ‘small owners' of trans-
port vehicles. Shortly after the con-
clusion of the war it was found neces-
sary to amend the Act generally to
remove the defects revealed in prac-
tice and, in particiilar, to give effect
to the then agreed policy between the
Centre and the Provinces which had
gradually been evolved for the better
co-ordination of land transport gene-
rally, and of road rail tramsport, in
particular. An amending Bill was
accordingly introduced in the Central
Legislative Assembly in 1946 and it
reached the stage of report by a Se-
lect Committee Its further progress
was halted for a time by the consti-
tutional changes leading to Indepen-
dence. Subsequently, other develop-
ments in the shape of the initiative
taken by some State Governments in
nationalising sections of road trans-
port made it n ry to recoasid
amendments to the Act. With the
finalisation of the Second Five Year
Plan, the trend of road transport
development has become more clear
and the amending has not come a
day too soon,

The Bill before the House is the
result of prolonged consultations and
discugsions with the State Gowern-
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ments and at meetings of the Trans-
port Advisory Council during which
it was found possible to reach a large
measure of agreement on most of the
propasals. The views of certain im-
portant associations of road transport
operators and of users of motor vehi-
cles, have also been taken into con-
sideration. The present Bill also in-
corporates most of the provisions
contained in the Bill as revised by
the Select Committee of the Central
Legislature in 1946 as these provi-
sions were put in to remove the de-
fects that were revealed in the course
of working of the Act over a period
of years.

The Bill has been before the House
for nearly nine months. Along with
the text, fairly eleborate notes on the
clauses have been circulated which
I hope, will be of use to the House
when detailed consideration of the
clauses is taken up. I would, how-
ever, like to take this opportunity to
explain some of the more salient fea-
tures of the Bill

The most impartant feature of the
Bill is Chapter IV-A which incos
porates certain special provisions re-
lating to the State Transport Under-
takings The Motor Vehicles Act, as
it stands at present. contains no pro-
visions to facilitate the introduction
or expansion of nationalised transport
services Some States have amended
the Act with local effect only or
promoted separate legislation to im-
plement their schemes of nationalisa-
tion of road transport. The creation
of monopoly rights fdr their State
undertakings which such legislation
sought to achieve was in some cases
successfully challanged by the private
interests affected, on constitutional
grounds. The uncertainty regarding
the amount of compensation to be
paid to displaced private operators
together with the provision under the
Constitution as it stood then which
made the quantum of compensation a
justiciable issue, also gave rise to
difficuities and discontent. WI1'h the
amendment of the constitutional pro-
visions relating to the creation of
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State monopolies and the payment of Provided always that the
compensation for interest aquired by amount of compensation shall in
the State, the way i now clesr to no case be less than Rs. 200/-, N¢
have a uniform law throughout the compensation will also be pay-
country in these respecta able for non-renewal of a permit

and this is being laid down speci-
The broad concept of the new
Chapter is as follows:—
It will be seen that the formula

fa) A scheme for introducing that has been adopted has the
a nationalised transport service advantage of simplicity as it
for passengers or goods should leaves no room for any dispute or
receive the approval of the State controversy regarding the quan-
Governmept tum of compensation payable 1o

displaced operators. I may add
that the U.P. Government have a }
ready enacted legislation on these

(b) When a scheme has been
so approved, the State under-
takings shall apply to the Trans

port Authority concerned in the Lo

prescribed manner for a permit No provision is being. made for the
in respect of any route or areas acquisition of assets by the State
or the whole of the State, as the undertakings or the payment of com-
case may be, to the exclusion of pensation therefor. It was originally
every other person, The Trans- the intention to incdiude in the amend-
port Authority shall them grant ing Bill certain provisions laying
tbe necessary pennit to the vehi- down,

cles of th'e hationalised sezwvice (i) the procedure to be adopted
and for this purpose may cancel in case the State undertak-

or modify or attach conditions to
the pennits of the existing opera-
tors on the routes where the
nationalised service is proposed

ings decide to acquire the
assets of a private operator,

(Li) the manner of determining

to be operated the compensation to be paid
: for such assets, and

(c) Where an existing permit (iii) the principles on which

is cancelled during its currency such compensation should be

or the terms thereof are modi- based.

fled so as to curtail the number of Gove RnereRhon ey advis-
vehicles or routes covered by it e . 10 -0

N . ed that while it would be in order for
}It‘rsaha]] ?te ::é;gato]xjy:sn tg’;as;a:g Parliament to legislate in regard to

. A the form and manner in which com-
the permit-holders compensation . X A .
for col:ssation of busines:e This pensation is to be given and the prin-

T ) e ciples thereof, it had no power to lay
the unexpired period of validity down the procedwre for acquisition

. as in such cases, the acquisition
of tbe permit and calculated as would be for the purPose of Sta‘e and

follows: not the Union.

(1) For every complete month In view of this advice, it is pro-
or part of a month exclug- posed to leave the question of acqui-
ing 15 days of the unex- sition of .assets entirely to the State
pired period of the permit Governments.

""" Rs. 100 The next important amendment

(2) For part of a month not relates to the question of inter-State
exceeding 15 days of the trafic. The present law provides that
unexpired period of a per- a permit granted in any State shall

mit. ..... Rs. 50. not be valid in any other State un-
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ess countersigned by the State Ttans
port Authority of that other State.
‘Though some of the States have en-
tered into mutual agreements permit-
ting the operation of a specified num-
ber of vehicles on inter-State routes,
" the position is unsatistactory in a
number of States. The negotiations
between the States have been gene-
rally of a prolonged character and
have often failed to produce any
agreement. Instances are not rare of
transport vehicles having to stop at
the border of a State in the absence
of any mutual agreement and pas-
sengers and goods have to he trans-
ferred to vehicles plying within the
other States.

From the point of the economy of
the country as a whole, it is of the
utmost importance that there should
be maximum freedom of movement
for traffic from one State to another
At the meeting of the Transport Ad-
visory Council held in February 1956,
the States have generally approved
certain model principles on the hasis
of which inter-State agreements
can be negotiated. The ac-
ceptance by States of these model
principles will, it is hoped, facllitate
the conclusion of agreements where
such agreemnents do not exist. Never-
theless, it seems desirable (and this
view has been endorsed by the Trens-
port Advisory Council) that the
Centre should have reserve powers
to set up inter-State Transport Autho-
rities for the regulation of trafic on
inter-State routes. These powers are
intended to be used only where a
deadlock has arisen and mutual
agreement is not possible. Further,
it is felt that a provision of this
nature will be useful as a ready
means for the statutory implementa-
tion of any decisions which the
Zonal Councils envisaged in the
States Reorganisation Bill, which haa
been passed only yesterday by this
House with such unanimous consent
nnd universal acclaim, may take for
the development of inter-State tra-
ffic. The relevant provisions for the
setting up of inter-State Transport
Authorities have been incorporated
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in the Bill under clause $§7. This
clause also envisages the setting up
of a Central Transport Authority to
co-ordinate and regulate the activi-
ties of Inter-State Transport Authori-
ties.

The Study Group on
Planning' in their report submitted
last year had drawn attention to
the fact that while in the U.SA and
the UK. nearly four-6fths of the
goods vehicles operating on the roads
were private carriers, that is, owned
by industry and establishments
moving their own goods, in India,
the proportion of private carriers to
the total number of goods vehicles
was only about 23 per cent. One of
the factors which has led to this lop-
sided development is the provision
under the present law which requires
the owners of a private carrier to
obtain the countersignature of the
Regional Transport Authority of any
area outside the jurisdiction of the
Regional Transport Authority which
has issued the permit, if he desires
to extend his operations into that
area. In States which are divided
into several regions for the purposes
of the Act. this involves obtaining
countersignatures in many cases even
for moving from one district to an-
other within the State. In principle,
there is not much of a justification
for denying to the private lorry
owner the same freedom of move-
ment that the owner of a private
motor car enjoys. But the State
Governments are not in favour of
giving complete freedom of move-
ment all over the c¢wuntry to private
carriers. As a first step, however,
towards securing greater freedom of
movement for private carriers it
has been agreed that provision
should be made in the Bill that
where movement over more than one
region within a State is desired,
permits granted by the State Trans-
port Authority shall be valid for
such movement without the counter-
signature of any other Authority.
The State Transport Authority will,
of course, be free to screen appli-
cations for such permits before
issuing them.

Transport
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Ropr 'sentations have been re-
peatedly made by Associations of
transport operators against the
practice followed by many trans-
port authorities in States, al
legedly at the instance of the State
Governments, of granting temporary
permits for short periods to regular
transport operators in order to avoid
possible claims to compensation for
loss of business in the event of
nationalisation. Under these condi-
tions, private operators are natural-
ly reluctant to invest the capital
necessary for operating road ser-
vices.

To remove apprehensions and to
create conditions under which pri-
vate enterprise can develop on routes
and areas where nationalisation is
not contemplated immediately, pro-
vision has been made in the Bill to
re-enact sub-section {l) of section
58 laying down the period of vali-
dity of a regular permit as not less
than three and not more than five
years and making it clear by an
amendment to section 62 that no
temporary permit should be issued
under that section in respect of any
route or area for regular operation
except for such’ short periods as may
be necessary for a decision to be
given on a pending application for a
regular permit. It is hoped that
when these amendments become law,
private operators will have a reason-
ably sufficient security of tenure to
enable them to function smoothly
and develop their operations.

Another import feature of the
Bill is with reference to the co-ordi-
nation of all forms of transport. The
present Act provides for the co-ordi-
nation of road and rail transport
only. This' has been expanded
include other means of transport as
well as like inland waterways. Such
co-ordination, I need hardly em-
phasise, assumes special significance
in the context of the mounting
transport needs of the Second Plan.

I do not propose to take up the
time of the House much longer ex-
cept to mention briefly that the de-~

11 AUGUST 1956

(Amendment) 8ili 3028

finitions in Chapter I of the Act are
being recast so as to classify motor
vehicles according to  construction
into light, medium and heavy vehi-
cles and according to use as puYiic
service vehicles, goods vehicles, etc
A new Chapter II-A is being added
to provide fer a system of licensing
conductors in the same way as
drivers are being licensed at pre-
sent. The minimwn basic provisions
only have been included and matters
of detail have been left to be pres-
cribed by the State Governments
under their own rule-making powers.
Provision is being made in Chapter
VIII for State Governments to appoint
Motor Accidents Claims Tribunals to
determine and award damages with a
view to helping persons of limited
means in preferring claims on account
of injury or death without the neces-
sity of obtaining a court decree for
enforcing their claims against the
insurance companies. The Chapter
rejating to offences, penalties and
procedure is being extensively revised
so as to provide adequately deterrent
penalties for offences against the pro
visions of the Act.

I think I have referred to most of
the important provisions of the Bill
I have refrained from referring to the
other provisions of the Bill because
they relate more to matters of detail.
But I would like to mention that they
mark a definite improvement over
the existing Act as they are intended
to provide for better control and
regulation and bring about greater
efficiency in operation

Now, I would like to say something
about what might appear to the House
af an impoftan! omission in the Bil),
namely, provisions relating to hours
of work, conditions of employment,
etc., of workers employed in the road
transport industry. The Motor Vehi-
cles Act at present includes only one
section—section 65—which restricts
the hours of work of drivers. The
question whether the Act should be
enlarged to cover other matters relat-
ing to employment has been considered
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and it wes agreed that it would bhe
more appropriate to  undertake
separase . legislation on.the subject,
rather .than enlarge the scope of the
Act which is primarily cancerned with
the safety aspects of motor vehicles.
I may mention here that the Labour
Ministry are already seized of the
matter and are having under their
consideration proposals for the enact-
ment of suitable legislation.

In conclusion, I should like to clari-
fy the policy of Govermment with
regard to road transport development
duzing the Second Five Year Plan.
Both Government and the Planning
Comimission have given a great deal
of thought to this and arrived
at the following conclusions which
take into  account the capacity
of tioth private and public sectors to
provide the necessary transport.
Private interests who have been ope-
rating road motor transport wefe
assailed by misgivings and fears with
reference to the natiomalisation poli-
cies of the State Governments.

I do not want %o be apologetic
abouit the nationalised road transport
undertakings of the various State
Governments which have played a

very useful part in meeting the grow-

ing transport needs of the country.

Nationalisation in the fleld of road

traniport has come to stay and nobody
can wish it away. But at the same-
time, 1 do not want private interests
to be scared away by this develop-
ment. Government have now clearly
laid .down that there will be no
nationalization of ‘goods Orrmpart

services during the next five years.

Even with regard to natianalicstion
of passenger tcansport services, it has
been recommended to the State Gov-
ernment that they should suitably
phase their progra’hmes for expansion
and simultaneously a very liperal
policy should be pursued with regpect

to livensing of goods vehicles and also .
of passenger vehicles in areas lying

ousside the proposeq nationalisation
scheines. The State Governments
bave als¢ been informed that their

419 L.S.D.
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schegues fox nationalised road trans-
port have .been -gpproved on the
understanding that Cosperations under
the: Road Transport Corporation Act,
1950, wherein the Railways and, it
possible, grivate operators could
partcipate, should be set up for run-
ning . the »rationzalised undertakings
Further, the expansion of the national-~
ised sector in road tanspart is limit-
ed by the funds made available in the
Second Plan. With this clarification
of Governments’ position, I hope all
uncertainties and doubts would be
removed and the private operators
who " even now provide aimost the
entire goods transport services and
about three-feurths -of the passenger
services would expand further with
confidence and enthusiasm

Mr. Depaty-Spegker: Motion moved;

“That the Bill furtker to amend the
Motor Vehicles Act, 1939 be referred
to a Joint Committee of the Bouses
consisting of 45 members; 30 from this
House, narnaly; Shri K. L. More,
Stri Fulsinhji B. Dabhi, Shri M. L.
Dwivedi, Shri C. C. Shah, Shri T. N,
Vishwanatha Reddy, Shri Amarnath
Vidyalankar, Shri M. K. Shivanan-
jappa, Shri Rohanlal Chaturvedi,
Shri Krishnachaiya Joshi, Shri

Suriya Prasad, Shri Ram Sahai
Tiwari, Shri Basanta  Kumar
Das, Shri Bhypendranath Mishra,
Sardar Ighal Singh, Sho

Sitanath Brahmo Chaudhary, Shri
T- S. Avinashilingam Chettiar, Sbri
Raghunath Singh, Shri Shree Narayan
Das, Shrimati Sushama Sen, Sbti
Rarheshwar Sahw, ShriR.R. Morarka,
Shri T. B. Vittal Rao, Shri X. Ananda
Nambiar, 8hri K. S. Raghavachari .
Shri Y. Gadilingans Gowd,.Shri U. M.-
Trivedi, Shti Giriraj Saran Singk,
Shri Bahadur Singh, and Shri Uma-
Charan Patnaik and the Mover, and
15 members from Rajya Sabha;

that in grder to coastitute a sitting
of the Joint Committee the quarum
shall be onethird of the total number
of members of the Joint Committee;
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that the  Committee shall make a
report to this House by the 20th
November, 1956;

that in other respects the Rules of
Procedure of this House relating to
Parliamensary Committees will apply
with such variations and modifications
as the Speaker may make; and

that this House recommends to
Hajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the names
of members to be appointed by Rajya
Sitbha to the Joint Committee.”

Shri V. P. Nayar: (Chirayinkil):

I must confess that, after going
through the various provisions of the
Bill and hearing the hon. Mover,
who repeated most of what is
written in the Statement of Objects
an,] Reasons, I am unable to decide
whether I should support the Bill or
oppose it It has certain provisions
which are welcome, but, on the other
hand, I fird that the Bill, asawhole,
has not taken stock of the situation
of the motor transport industy in
our country. We know and we
have been told now also, that
this Bill is a revival, with cer-
tain modifications, of a Bill which
lapsed as early as 1946. In 1946,
the then Government made an at-
tempt to pass a legislation and make
the Motor Vehicles Act more curtent
and in doing so, the Government
had some objectives and reasons.
Today the perspective has very much
changed. It is not in the 1946 per-
gpective that this Bfll has to be re-
vised. In 1946, we were n ot thinking
about our Plans. Today the -context
is different. Transport has a, defi-
nitely better-understood role in the
+ economy of our country—a factor
which, I am afraid, has
taken into consideration in drafting
this Bill. We cannot ungerstand it
a"revision like this would take eight
or- ten-years. If the Tevision Bag
e - s s zgmr i LRI TR Sl

et
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affected the provisions fundamen-
tally, then we could have. under-
steod it. But, here and there, cer-
tain provisions are modifled or
changed and the law fs—according
to the Government—msade up-to-
date.

In so far as the day-to-day opera-
tion of the motor vehicles are con-
cetned, may be, some imore condi-
tions .have been laid down in the
matter of licences or checking up
or in the matter of determining the
laden weight. Some of these pro-
visions are desirable. Buf, the Bill
overlooks the fact that in a planned
economy, planning for transport must
be sufficient well ahead; it should be
thought out and '~ executed before
the economic Planning takes shape.
When we are on the Second Plan,
planning for transport should have
been completed for the third and
fourth Plans.

India has several problems of trans-
port. The Rs. 1125 crores which we
may be investing in the development
of railways under the Second Plan,
will still leave much roote for motor
transport. What is our difficulty?
How are we to deliver the goods?
Has the Government planned or:
thought of a law which will very
effectively 'serve the needs of the
transport industry in the context of
its necessary development. On going:
through the provisions of this Bill. 1
submit that I am very much dis-
appointed in this regard.

The Ministers may acknowledge in
private conversations that the trans-
port development is a necessary pre—
Tequigite of eConomic development.
If that is understood by the Governe.
ment 1 do not see whyr this Rill;
should be presented in e form in:
which we have it before wus How~
ever, I am glad that thee Govern-.
ment. had.at 138st opened its eyes:
now. The Motor Vehicks Tamations
Enquiry Coownimians  recommengas.
tions were made in 1950. .Whet was:
the Government doimg all these daya®
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1 was really surprised when 1 went
through the Statement of Objects and
Reasons. It may be argued that it
contains some objects and some rea~
sons. I do not find any object which
can be called an object. Everything
there is a reason for banging this
law in its present form. 1 submit
that the revision of the Motor Vehi-
cles Act, as contemplated in this Bill,
has absolutely no relevance to the
development of the roed transport
industry.

The hon. Minister was heard say-
ing that even in the road taanspurt
industry, the development had been
“lop-sided.” It is very correct. It is
terribly lop.sided. But the major
factors are not taken into considera-
tion by the Government. It may be
said that it is not a matter for the
Transport Ministry but that it is a
matter for the Commerce Miaistry or
some other Ministry or the Defence
Ministry. But, it is not so.

2:49 P.M.

[PanDIT TeAXUR Das BRARGAVA in
the Chair]

If we have a plan, it must be
brought before this House. It must
have some bearing and relation to
the Plan and it must be thought of in
terms of the Second Plan which we
have. I submit that even after passing
this Bill, the evils which prevent the
growth of the motor transport indus-
try, whether in the private secior or
in the public sector, will still remain.
We have many problems to face and
we have to solve them. The hon,
Minister’s con‘ention may be that it
is not within the scope of this Bill.
What 1 am submitting to the House is.
when revision of the law is contem-
plated. these basic aspects ought to
have been taken into considerafion.

Sir, you know, our country is pro-
bably the only country, where in the
operation costs of motor vehicles the
Government has no real contral. In
tactors .which determine the opera-
tiona! cost of motor vehicles the Gov-
ernment do not have much of a say.
Liet us take the case of fuel on which
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motor vehicles run. Yesterday, we
heard from the hon. Minister for
Works, Housing and Supply that even
in the matter of fixation of prices of
oill distilled or refined in this country
the Government of India has no voice
and it is all in the hands of the fo-
reign enterprises which are doing
the work. Today the price of petro-
leumn or Diesel oil is to be determined
not by the Government of India but
according to the dictates of foreign
firms The price position of oil is
very much dependent on the caprice
of certain British firms in our cowm-

try.

That is not the only point. In the
operational cost, you know, Sir, per-
haps, the Second highest incidence is
that of tyres, What is the position of
tyres today? We know that the
foreign firms which monopolise the
manufacture of tyres in this country
get perhaps the cheapest raw rubber
and, undoubtedly, the world’s cheap-
est labour, and yet they sell the
tyres at the highest cost in the world.
It is not my view, but the Tanf
Commiseion has reported so. Can't
we do something about it? These
Dunlops, Fire Stones and lridia Rub-
ber companies between them con-
trol, not 99 but cent per cent. of the
tyers which we require We also know,
when on the one side the Government
allows the tyre companies to pur-
chase raw rubber at rock bottom
prices, denying the rubber cultivators
their legitimate due, and give the
workers the lowest wages compared
to other rubber factory workers in
the whole world, the tyres are al-
lowed to be sold in India at the high-
est prices. s it not a factor which
has to be looked into when we know
that in every public transport within
5,000 %o 190,909 miles a set of tyres
costing not less than Rs 700—800, will
have to be changed? So, one of the
factors which has one of the highest
incidence in the cost of operation of
these vehjcles is again in the mono-
polistic, grip of the foreigners.

Then Sir, take the case of Spare
parts.’ -1 happen to know sameRing
about spare parts manufacture in this

3034
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countty. Several thousands of vehi-
cles in. use in this country had heen
minufactured in foreign countries. We
have got them in private us¢ and in
public use. The ancillary industries
to thé automobile industry in India
are not developed to such an extent
that we can provide the spare parts
from our own factories. I shall come
to that a little later, but now let us
see how spare parts are sold. You
will be surprised to know, Sir, that
if you want to change a *“genuine”
condenser for a Ford, you will have
to pay five times more than the price
at wiich you wiil get a condenser
from a local manufacturer. But, un-
fortusately, the condenser of local
manuacturer will not fit into a Ford-
V8. This applies to all spare parts
we require. Therefore, the supply of
spare parts for the vehicles in opera-
tion and which have been made in
other countries is still in the control
of foreigners. So it comes to this.
The cost of petrol on which the motor
transport has to operate, the cost of
tyres and the cost and supply of
spare parts, all these three major

factors, are in the octopus grip of the’

foreign capitalists. Have we done
anythlng’ about it? Are we at least
trying to do something about it?
Without trying to do anything in these
respects, what is the meaning of
reviging the Bill and making it up-
to-date saying that a particular driver
must pay Rs. 5 for taking a licence?
These ate all, Sir, important matters,
studiedly over-looked by this Gov-
efnment

Then again, Sir, there is another
question which has not been consi-
dered in its proper perspective. In
rio country can road transport indus-
try develop unleas prior to that
development the automobile industry
hag deveioped weli. We cannot go on
importing diesel trucks and im-
prove the road transport of our
country in the way in which we
want it to be done, much less
when we say we are going towards
a- eocialist pattern of society,
Bven the manufacturing units in
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India are in the iroa grip of foreigners.
Maybe, the hon. Minister may say it
is necesxary o%ing to the lack of tech-
nical know-how. I  agree, for the
time being some help may he neces-
sary. But what I am saying ia, as
far as I have studied the develop-
ment of automobile industry, I do not
know of any country where automo-
bile industry has developed within
four walls of one manufacturing
unit You know, Sir, for an ordi~
nary automobile about 1200 parts are
required. Normally, 400 to 500 parts
will be made under one roof and the
rést will be distributed to hundreds
of outside units. Even in capitalist
countries the development has teen
like that. In India that is not ine
position. Why? This is a very fun-
damental issue which the Govern-
ment ought to have considered.

, In India the craze of the manufac-
turers, who are, all of them without
exception, in partnership with for-
eign manufacturers or with whom they
are in collaboration, is always to go
on changing models after models.
This is to get sure sales and profits.
It today you buy a Hindustan
which may be of 14 H. P, or you buy
a Studebaker truck which may have
a particular wheel-base, say 197, next
year you will find that a new
model has been introduced They
will change the H.P., they will change
the wheel-bage, they will change the
steering assembly Gear Box, knee
action and what not. The result is
that along with the development of
automobile assembling industry, it is
not a manufacturing industry as yet,
the simultaneous development of-
ancillary industries has become im-
possible in our country just because
we have not laid down certzia stand-
ards which will hold good for a
petiod of years. Sir, is theré a fac-
tory in India which can’ manufac-
tore all the Xing pins or spindle
bushes' tliat may be necessary for all
the variety of cars we have? If we
have gét 7 or 8 manufacturers In this
country, they manufacture 15, 18. ae



3037 Motor Vehicles

25 types of vehiclgs. We do not
know what particular make there will
be after two years. It was only in
1954 that we had ths “New Look
Hindusian” and now the new Land-
master with 2 different H.P. has
come. How can a man who sets up
a factory for mnnfactunn,, an elec-
trical equipment or a dynamo for 14
HP. Hindustan immediately switch
over without knowing the thing that
is required when the manufacturer
himself changes to e different pat-
terp next Year? That has been. Sir,
one of our curses. We have not heen
able to lay down a definite policy
regarding our automobiles. The re-
sult is that we are still able to manu-
facture or assemble--or both—oniy
20,000 automobiles a year.

I submit, Sir, if in this context we
have to think in terms of develop-
ing the automobile industry, we have
no reason to keep this Question un-
settled any longer We must take
some action. It is also necessary to
lay down the automobile policy be-
fore we think of developing the
industry to meet the requirements of
additionat production and conswunp-
tion under the Second Five Year
Plan. It is also necessary to have
certain stondards We are prepared
to wait for our luxury cars, and we
must. [t is not as if we should con-
tinue to improve upon the Dynaflows
luxury convertibles or stream.lined
cars, or make further improvements
on our baby cars to accommodate
five people. There is no question of
that at all in an under.develcped
economy like ours. Certain comforts
will have to be sacrificed by the few,
for the time being, in order to help
other industries on which the deve-
lopment of automobile industry and
the development of road trunsrort
industry necessarily depend.

Therefore, Sir, I submit, that the
lack of a policy well in advanée, und
determining for a number of years
what should be the specification of
automobiles, or the standards for
various component parts which go in-
to the manufacture of automobiles,
is the cause of all troubles. Unless
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these matters have been decided. up-
on, there is no question of amending
the legislation télling u: that ey
want to keep the Ieglsltmon up-to-
date!

There s again the Question of
spare parts industry. This hes beew
completely neglected. The Govern-
ment bas done nething about it. The
Goyernment has not encouraged any-
body g this line and there is. as I
said before, no specifications lad
down for that also. We know the
Indisn Standards Institution can do
samething in this. Sir, in other un-
der-developed countries the pesition
is not like this. When they think of
economic pijanning, they e¢ive priority
for development of triaosport under-
takings They plan for that well
ahead, for three or four plan periods
They decide as to what must be done
in respect of this mest fundamental
requirement. Tuey lay down that
until a target is reached, until tbe
ecanomy is s0 well developed, they
will bave only a standard 4 tons or 5
tons truck or a standerd type of
passenger car. Without doing so,
just to come and 30y, because
a driver has to obtain a licence
we are adopting this prucedur: now.
or that thissection,hasto be slight.y
rhanged in order to enable people to
have a better undersianding of the
problem. etc.. I submit, wii! not touch
the fringe of the problem.

I must now tell the hon. Minister
through you, Sir, that 1 certainly wel-
come some of the provisions of the
Bill. For example, in regard to the
provision relating to inter-State
transport, I would very much wish
to have a more liberalised vrovision
but still, as it is, it is good. There
are other provisions also which are
not bad Bu: when the hon. Minister
was saying that the hon. Members
doubt as to why even a provision re-
tating to the workers has not been
included he was rot able to give us
a guarantee that by the time this Bill
becomes law, the Labour Mirists~
will also bring forward a legislation.
He could not give us a guarantee, Sir,
he is laughing now. I can understand
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the significance of hia ]auébter also,
and I can well appreciate his help-
lessness. 1 would like to ask him
one’question If this law is made up-~
to-date without a provision relating
to labour, as you know, under the
present Motor Vehicles Act, the dri-~
vers and the conductors and other
crew can be exploited to the extent
of nine hours per day and 54 hours
per week. Is it not inhuman ex-
ploitation? The Government must
understand that the driver's job to
day is not the job which it used to
be in 1939 nor is the conductor's The
hon. Minister knows that in 1939,
when the Motor Vehicles Act was
framed, there were no public vebi-
cles above three or four tons each.
It is common knowledge that a driver
will have to expend more energy in
driving a ten-ton vehicle than what
be has to, in driving a three-ton
vehicle. It is alao common know-
ledge that a diesel vehicle of the
type that we have in the Delhi Road
Transport Service—Ieyland, Guy,
Mercedez and others—carries 60 to
70 passengers. Is it not common
knowledge that a driver who drives a
vehicle with 60 {o 70 passengers will
have to use more of his strength
more of his energy and have more
anxiety in safely cartying these pas-
sengers than when he is carrying
only 30 or 35 passengers in a
three-ton  bus? It is a ques-
tion of physical and mental
exertion So, I submit that in 1939,
for driving three-ton and one and a
halt ton trucks and buses, the Gov-
ermnment laid down only nine hours
per day or 54 hours per week; but
%oday, the job is something very diff-
erent, because,the work of the driver
as well as that of the conductor has
increased. The conductor, in 1939,
had to give tickets only for 23 per-
sons. Today, he has to give tickets
for 50 persons or more. The attend-
ant work will also be heavier So,
the work affects both the drivers and
the conductors.

There is also another question about
which the Government have not so
far made a serious study at all. The
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use of diesel oilvin public transport
is increasing. I have some informa-
tion with me which says that diesel
oil, especially' to the drivers driving
vehicles of the type where we find
the engines mounted near the Driver's
seat * is injurious. Protection in
these bonnetless type of vehicles is
very little and the escape of diesel
gas is very common in such vehicles.
1 do not know whether you, Sir, had
any occasion to travel in Delhi’'s
buses. Even the exhaust smoke of
diesel is supposed to have more
harmful effects than the smoke from
burning petrol. I am not a scientist.
I have not done any research into
this matter, but the opiniog seems to
be that this is a matter wozth in-
vestigation. I know that several peo-
ple who drive diesel trucks get occa-
sional chest pains and some of them
get tuberculosis. This may not be the
precise reason for their infection but
then the fact remains that many
drivers get TB. This gas is possibly
injurious.
In Government-owned factories,
“this is not the case. For example,
we had been to the Hindustan Aircraft
factory, and Shri T. N. Singh was also
with me then. We found that in the
spray-painting section which handles
some noxious gas, the workers were
given some protection. They were
given two or three tablets of vitamin
B and an extra glass of milk every
day at tbe cost of Government I
submit that the driver’s job in a diesel
truck is even more hazardous and
even more dangerous. This question -
bas not been studied. Apart from
the fact that the labour of the driver
hags increased, that his workload has
increased and apart from the fact that
the Government have chosen to re-
vise the entire provision relating to
licences, punishment, this, that and
the other—as my friend Shri Gadgi!
would put it—the Government have
no mind to reconsider this case. The
hon. Minister is not in a position to
give us an assurance that by the time
this Bill becomes law they will also
change the other aspect relating to
labour. Unless we have the other
provision relating to labour also
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niodified by the time we get this law
passed by Parliament, the. result will
be that the Government would have
conscientiously increased the. work-
load of the transport workers. in this
country. They have no excuse to do
so. I will not deal with all the pro-
visions in detail. I would refer only
to some of the aspects. - The hon.
Minister said that punishment is
sought to be made more deterrent
But does he contemplate any punish-
ment to the owner by whose
fault a spare-part has* not been re-
placed in time and because of which
a crash happens? Is there any pro-
vision regarding this? Very often we
know that the owners of public trans-
port will not even purchase a tyre
unless the tyre bursts. When a
vehicle runs at 30 miles per hour, and
when the tyre bursts. no driver can
possibly save the bus from a crash.
What is the penalty that will be im-
posed on the owner? There are many
other instances which I can quote like
this. - Unless a sparepart is supplied
at a particular time, it is very likely
that the vehicle will not be within
control of the driver. After all, it is
a mechanical contrivance and the
<ontrol will depend upon the mecha-
nical efficiency of the vehicle. So,
in that case, have the Government
thought of punishing the owner whose
responsibility it is to replace the worn
out part in the vehicle in time?

Then, Sir, I find from my own ex-
perience in the Travancore-Cochin
State that the drivers tod2y have to
undergo three types of punishment in
the State-owned transport depart-
ment of the Travancore-Cochin State
It is surprising. You, Sir, know thg
principles of jurisprudence better. A
poor driver has to stand three punish-
ments. The moment there is an ac-
cident, the department can place him
under suspension. Then the police
can take away his licence. When he
has undergone these two punishments,
he is sent to a court of law and the
court has ample powers to convict
him also. But the Department
which may be responsible for the
accident is absolutely free. This is
frequently happening and this posi-
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tion also has to change, it the Gov-
ermment mean to do- something good
to the transpert woxkess. - ..

L)

1 find a very peculiar provision
relating to weigbment.  There --is
some alteration sought by an amend-
ment - by which the existin® provision
relating to weighment of the buses
will change. I read the provision and
I could not understand what was
being contemplated by the Govern-
ment. According to the law, a police .
officer can stop a vehicle it he suspects
that the vehicle carries a load,
say, of four tons while it is allowed to
carry only three tons. But how can he
weigh it?  According to the law
— 1 aim subject to correction by
the hon. Minister — when a policeman
stops a vehicle on suspicion that there
is a greater weight than what is allow-
ed to be carried in that vehicle. he can
take the vehicle either one mile
forward. to a checking post, get - it
weighed in a machine and then let the
vehicle go, or, he can take the vehicle
about fivé miles or so back in the
direction from in which the lorry
came. 7This is unworkable, absolutely.
I have been to various traffic offices,
but I have not so far seen any weigh-
ing machine on which the truck
could be put and the load weighed.
For doing this, one has to do two
things. Firstly, the lorry must be
weighed, and secondly, the entire load
also should be weighed. Of course,
there may be changes.as to the dis-
posal of the load and its being kept
at a particular place, etc., but that is
not the point here. I submit that the
present provision relating to the
checking of the load to be carried in
a lorry is a provision which leadsto
the extreme form of corruption. We
know that certain bridges have a
carrying capacity of only three tons.
But one can find that every ijorry
which carries five to ten tons passes
through the bridge with impunity,
provided that before entering the
bridge, the driver has bribed some-
body. It happens so. We know it
from our own experience. I do not
blame the drivers or the conductors. At
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every checking post, and more so when
the checking Poets d@fe fat ¥way from
the iown, there is a regular rate
of distribution of bribes The
traffic AS.P. will get 3 annas in
the rupee; the R.S.P. will get 2 gnaas
and the traffic head constable will get
4 apnas- iR the- .rupee and so on. It
is very easy, because - under the law,
if there isanexcess weight, very stern
action can he t%ken At night a lomry
star{s carrying a load of - vegetables
to a market 50 miles away; there is a
policeman, an inspector - or an A.S.P
and a surorise check takes place. We
know ihai there are no contrivances
or contraptions in those places by
which you can weigh the load with-
out removing it from the lorry. At
dead of night, it I am a - driver, I
would rather pay any amount to the
policeman than having the weight
checked by removing the load from
the lorry. So, these provisions re-
qQuire a complete revision and some
arrangement must be evolved. I can-
not suggest off-band bow it can be
improved. Maybe it has to be tackled
at a different level; but the sort of
thing 1 bave explained exists through.
out from Cape Comorin to Kashmir
namely that when a lorry has a
higher load than what is allowed by
law, you can certainly escape with-
out fear of any further checks. pro-
vided you give some bribe.

Cancellation of licences also should
be reconsidered. 1 cannot say it for
certain, but I remember that the driver
will have an opportunity to be heard.
If a licence is suspended or can-
celled, I submit that the driver has a
right to be heard; if that is lacking in
the Bill, that provision should also
be incorporated. It is not very clesr
as it is In the case of a driver, be
shall be beard. but not his represen-
tative. You will understand. Mr.
Chairman, that the representative of
the licensing authority may be a
person who can argue the ~ase But,
if a driver is allowed to appear by

11 AUGUST 1956

A B v e

" il

iAmendmerd) Bill 3044
: ¥ T

R

Qimse)?, be cannot make an effective
ple, because Wir others would’h&ve
been taiking in EnglisD, sipce ‘the
Acts are more popular in Engliah. -So,
He may ‘alzo be périnitted, if he teels
it ‘Bevemiry, to tngde somebody elkse
to ardiié his ciise: It is' @ véry ‘im.
portant matter for the “drivers. I
undérsting Y1)' now the provifioh has
béen- that when tbe licensing dutbo-
rity's -order had %0 be appealed
egainst, ‘the llcensing authority or his
representative had ithe right of hear-
ing; but the driver was left alone.
What I submit is, according to the pre-
dént law, if the driver gets the right
of héaring, he must also get the right
to be represented by an @#dvocate, by
his Union Secretary or by whomso--
ever lie thinks proper, Otherwise, the
driver may fird it very dxmcult to
argue his case.

I would once again request the
hon. Minister to think of revising the
law on the lines which I have sug-
gested. I find that speed limits are
also being enhanced- As you know,
speed limits are observed only on
days on which there are police
checks. All of us find, When we
have a stroll along the India Gate,
that some of the top officials drive at
60 or 70 miles per hour, when we
know that the speed limit is much
lower. If you are a member of some
of these organisations, you know
well in advance that there is -going to
be a police check, say, on the 27th
of next month. These may not have
relevant provisions in law. but these
are facts, which the hon. Minister
approves by his laughter.

Sim Alagesan: There need not be
a remark for physical gesfures.

Shri V. P. Nayar: If you make so
many physical gestures, I cannot
help making a few observations.

You, Mr. Chairman, certainly have
much more experience than me; from
venr memo+y, can you tell us if you
have hzard of any big man having
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been punished severely f0r the vio-
lation of this law? I can give details
of what has happened in the hon.
Winister's city—-m men having pesn
involved in accdents which xestblgad
i hé Oeath ‘of pédestrians. but being
allowed to go free. I only Point out
that according to ‘the law as it sﬂmdﬁ
today, big men have ample’ chances
of escape. 'They can telephone to
the ‘A:S.P. of the DS.P,,  have the
case written off ‘as ah accident and
see that it does not go to tbe law
céurt I agree with the hon.- Minls-
ter that He Punishment’ shoifld be
stricter; but, when yot thiak ~ 6 re-
vizing the' law, "you must also think
of prevemlng escape from such pro-
visiops. 1t is'hot the question ~of
drivers alone. As I ssid esrlier, the
owners' responsibility for the acci-
dents, by not attending to the repairs
in proper time, should ais¢’ be tiken
into consideration.

I shall close by once again re-
questing the hon. Minister not to
think of revising the Blil by itseif,
but also to think of the position of
the automobile industry. The trans-
port industry, ~hich has a great task
before it—the fulfilment of the future
plan—must be considered to be an
industry which can develop only if
certain other industries are also
developed. A co-ordinated plan by
the entire Governnfent—not by this
Ministry or that Ministry alone--
should be thought of, before modifi-
cations of legislations are considered
like this

Shri N. M. Lingam (Coimbatore): I
got up because the debate was about
to collapse. Anyway, I give my
whole-hearted support to the Bill
before the House The previous
speaker has pointed out the several
deficiencies that he has noticed in the
interests of the development of the
motor and transport Industry. He has
said that the BiN does not take into
consideration the question of the deve-
lopment of the automobile industry
and aancillary industries and the
development of roads. But, these are
obviously beyond the scope of this
measure. The scope of this Bill is
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limited to the regulations of motor
vehicle traffic; and, within tHis scope,
the provisions aré as uv-to-daee an&
as sglutary as lbey can be.”

The Princdipal Provislons of the Bill
are those relating to the nationalisa-
tion ot road transport . by the State
Govemmems. We have actepted a

xga eca0omy in the coumy and it
is no wonder that State Governments
have takén to the nationalisation of
road t:ransport tnreasingly. At the
same timé, having the over-all picture
of the country in mind, with a view
to Ziving & Hllip to the private enter-
prise in this direction, the Plaaning
Commission has cautioned the State
Governments against tendencies to
nationalise road transport completely.
They have stated that goods
trafic should be left to the private
enterprise and it is the pasenger
treffic that should be nationalised ac-
cording to the capacity of the State
Government. But bow far the State
Governments sre going to implement
these recommendations of the Plan~
ning Commission remains to be seen.
As far as this Bill is concerned. it is
satisfactory to note that the policy
with regard to the development of
motor transport in the private sector
is clearly stated. As the hon Minis-
ter pointed out. the question of
compensation payable to the industry
taken over by States has been settled
finally by the Constitution. This also
helps the development of the industry
unhampered.

One of the provisions which ¢t
must welcome is that relating to the
constitution of the inter-State trans-
port authoritv. The absence of such
an authority has caused great hard-
ship in the transport field. It must be
within the knowledge of every mem-
ber here that grect inconvenience is
caured to passengers as well as great
dislocation of trafRc for goods at
borders of different States. This is
analogous to the provision which we
discussed a little while ago with re-
gard to the InterState Water Dis-
metes Bill, This transport authority
jike the authority or the tribunal in
the other Bill. will be able to contact



3047 Motor Vehicles

[Sbri N. M. Lingam}
the- State Governments and settie the
disputes arising between the State
Governments. Here also the provision
pays:

“On a reqQuest received in tbis
behalf from a State Government
or otherwise, the Central Govern-
meat may, after consultation with
the Governments interested, by
notification in the Official Gazette,
coostitute an Inter-State Trans-
port Authority for the purpase of -
regulating the operation of trans-
port vehicles in respect of such
area or rouile common to two or
more States.......... "

In the South the trafic between My
sore and the Nilgiris has been greatly
affected by the want of an inter-State
authority. Mysore is contiguous to
the Madras State and my constituen-
cy happens to be at the border. That
2lso happens to be a centre of tourist
traffic. I have seen visitors
both Indian and foreign, at the
border heing put to considerable in-
convenience because the two Govern-
ments among themselves have not been
able to settle this question. So, I
particuiarly welcome this provision
which will remove this great difficulty
throughout the country.

‘The Billl also takes power for the
co-ordination of traffic; not only co-
ordination between road and rail traffic
but also Inland traffic. The motor car
taxation enguiry committee said that
there is not much competition by road
transport with rail transport. If there
is any competition, its scope is extre-
mely limited. Their only recommen-
datioh related to the restriction of
road transport over long distanices. Al-
though competition did not exist in a
serious form, they did make a recom-
mendation. If we envisage the
development of road transport
industry within the next decade
it is necessary to co-ordinate
transport between road and rail
way and also inland traffic hecause we
are developing all the three prongs of
she transport industry in India.'

11 AUGUST 1956

(Amendment) Bill 3048

This brings me to thke questiom of
roads. My hon friend whe spoke
before me referred to the automobile
industry as an essential adjunct to
the development of road transport. He
also referred to tbe availability of
spare parts and tlie cost of propulsion
for the healthy development of road
transport. But he omitted to mention
about road communication Unless we
have a good system of communication
according to plan, it will not be easy
to develop road transport. A good
system of road Tommunication is neces.
sary not only to accelerate road trans-
port but to have road-rail and inland
transport co.ordination.

Our road system is based on the
Nagpur Plan. After the Nagpur Plan
several plans have been prepared by
States. Although the Centre has been
responsible for the plans for the
national highways, State Governments
have largely taken upon themselves
the plans, the problems relating to de-
velopment of State communications. In
this connection it is necessary to re-
alise that such plans for the develop-
ment of roads have to he integrated
with the plans that we have for the
whole country for the co-ordination of
rail and road trangport. Also, this road
system has to be related to the deve-
lopment of industry. We do not know
if the road system is designed to serve
the interior of the country where raw
materials are available and where in-
dustries could be developed. So, this
important matter of the development
of communications has a vital bearing
not only on the road transport, but
also on the industrial development ot
the country itself. Although that is not
within the scope of this Bill, I make
these observations so that in the ap-
propriate context Government may
bring forward necessary legislation or
take other measures necessary because,
as I said, it is closely linked with the
development o! road tramsport.

The hon. Miaister went out of the
way to allay the fears or apprehensions
that may be felt here with regard to
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the conditions of workers. It is true
tbat there is no mention about the
conditions of workers. but we can take
it that the Ministry is keenly aware ot
the need to improve the condition of
motor transport workers that this
important link of the industry, the
human material behind the industry,
is made efficient.

The previous speaker referred to one
matter, regarding the punishment of
owners for accidents caused by wantof
spare parts or worn out spare parts.
it seems that be has not seen the
amendment incorporated in clause 33
of the Bill. It reads: :

“Subject to the provisions of sub-
section (3), a certificate of fitness
shall remain effective for such
period, not being in any case more
than one year or less than three
months, as may be specified in the
certificate by the prescribed
authcrity under subsection (I)”

The conditions of licence have been
made more stringent and it is not
possible to escape the provisions of
these rigorous measures. That should
obviate his fears about people getting
into trouble for no fault of theirs.

I also welcome the provision relat-
ing to the constituticn of a central road
transport authority. Such an authority
w1ll be able to co-ordinate the activities
of the regional transport authorities,
the State transport authorities and the
fnter-State "transport authorities. The
provision with regard to the licensing
of conductors is also welcome because
the role of the conductor is becoming
as important as that of the driver.
The other provisiens of the Bill are
of a minor nature and I shall reserve
my rematks on them for the clause
by clause consideration stage.

Sbrl S. C. Samante (Tamluk): I
welcome the amending Bill that has
been brought forward by the hon.
Minister.

We all know that ImpTfovément of
the transport systerm Is most urgent

11 AUGUST 1956

(Amendment) Bill 3050

for the.development of the country.
The First Five Year Plan is over and
we are on tpe Second Plan. During
the First Five Year Plan we found that
the rallways could not provide that
much transport facility as was requir-
ed by the country, and espedially by
the jndustrialists. Being a member of
an enquiry committee on the railways,
i came to know that in the near future
it is impossible for the railways %0
cope with the transport needs of our
industrialists. The railways are trying
hard to supply wagoms, supply trains
for passengess, but it bas become
almost impossible @s industrial develop-
‘ment is nmning ahead. So, we are very
glad that at this moment the hon.
Minister has brought forward this
amending Bill by which he is going to
provide for the transport of passengers
and goods by another means, namely
road. Inland waterways and sea trans
port have also to be co-ordinated with
road and railway transport, so that
passengers and goods can easily be
carried and industrialisation may pro-
ceed as we envisage it

At presen: we find that a vehicle
carrying either pasgengers or goods
from one State cannot enter another
State. There are so many restrictions.
My hon. friend Shri Lingam was re-
ferring to a small thing, thatis about
tourists. Tourism is not a small thing
to us at present. We have taken up
tourism since 1950. We all know how
tourism has developed in other coun-
tries. You will be glad to kvow that
several crores of rupees of foreign
exchange is going to come this year
only through tourism in India.. In

© 1950 it was a very small amount It

was only about a crore of rupees, but
now it has been increasing to Several
crores

The foreign tourist who comes to
Delhi wantstogo to Agra, Hardwar
and other places. He would like to
cover this small distance by car rather
than by train. A good car is hired by
him and he proceeds sowards -Agra-
On the U.P. border it is stopped. There
is a check post He cannot go
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furthier. It has come to our notice
that . some: cars have Dbeen
detained for hours together. Can
we .. expect - such tourists who are
detained {n such a way on the inter.
State border to come again to India?
When .tbey go back to their country,
will they not.describe India as a ooun-
try where no tnngxxi arrangement
exists?

This kind of thing can be avoided by
thia inter-State Uznsp=t mrangement.
The non. Minister das proposed an
inter-State - transport guthority and a
central read transvort authority which
g0 a long way to provide facilities
both to passengers and goods to be
carried, .

When the railways in spite of best
efforta are not able to carry the amount
of geods ‘required to be cairTied, we
have to take to road transport. 1
respectfully submit that if goods are
allowed freely to be transported for
200 to 500 miles by road by the sitde
of the raflway from one place to
another, the congestion on the railways
will decrease to some extent We have
come to know that there Is no competi-
tion at present between the rallways
znd road transport. The hon. Minister
has therefore brouight this Bill in good
time and we will to some extent be
1elieved of the congestion in the rail-
ways. During the Second Five Year
Plan period. so many Industries are
golng to be established in our country.
It we look at tbe Calcutta port, or the
Madras port, or the Bombay port, or
the newly bullt Kand!a port, what do
we see? We see there js terrible con
gestlon: in these places, either because
the goods cannot be removed from the
ports by the railways or because the
goods transported to these ports lie
idle there because they could not be
exported In time. The ships are lying
at the harbour for two or three days,
sometimes even five days. because of
transport difficulties. - So, I would re-
quest Government, to make 1ules, after
the passing of this Bll), to see that there

by ;

11 AUGUST 19%6

{Amendment) Bill 3052

is no hindrance in the passage ot goods
thxough public tatrlu-s efe '

Roads menlly belons to the States.
The Centrtal Governruent have jurisdic-
ton oaly over the national highways.
Ju#t ay national highways are geing to
increase in their mileage, likewise,
village roads and State roads also are
going to be increased in mileage. We
are” glad 1o see that the Central Gov-
ernment have come forward with the
proposal for forming a Central Trans-
port’ Authority, ‘which will have some
jurisdiction over the State and village
roads.

Ours js a vast country, where there
are a number of States In other
countries, if a person were to travel
he doe¢' not find much of a difficulty.
I1, however, a person travels from
Calcutta to Bombay, or from Delhi
to Madres, he finds that there is Qiffi-
culty’ with regard to the transport
system If you go to Europe and
traverse a distance of ~ thousand
miles, you will cover three or
four or five States, whereas, in India,
you have to cover a distance of more
tban thousand miles all within the same
country. Here, there are difcultles
and diffculties, owing to which the
carriage of goods has become Imoossi-
ble in Indfa. At such a critical
moment as th!s. I tender my sincere
thanks to Government for having come
forward with measures to relieve the
congestion so as to make the Second
Five Year Plan a success

You know we discussed the Second
Five Year Plan a‘ter divlding ourselves
into committees. When we discussed
transport and industries in the com-
mittees, what did we find? We were
absolutely without any hopes. But I
am glad that at last, hope against
hope bas come to us. If Government
sincerely implement the provisions of
this Hill, there will be no room for
despondency. If there is industrial
developmeat in the country, a number
of things will be manufactured, which
wifl be used either within the country
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or exported abroad. How can that be
done, wmlgss we have a soung . trams-
port gystem? Sq, 1 am very habPy that
this Bill bas been brought forward. 1
wholeheartedly suppert the Bill.

Shri Mattben (Thiruvellah): I rise
to support the Bill. Nevertheless. 1 cau-
not help joining my hon. friend, Shri
V. P. Nayar, with whom I do not gener-
ally like to join, in several of his ¢bser-
vations. I am sorry he is not present
here.

He said that this Bll), is, of course,
a very good Bill, but unfortunately, it
has been preseated not in the 1956
perspective, but in the 1948 perpec-
tive The Statement of Oblects .#nd
Reasons would clearly indicate the
climate at tbat time. But today, the
greatest problem js the trausport pro-
blem. And as my hon. friend ShriS. C.
Samanta, gs member of the comiittee
on the Second Five Year Pian said,
it is impossible for tbe railways to
1ift the goods or to transport the pas-
sengers completely. They want some-
thing else to complement their efforts.

One thing* that can complement
théir efforts is the surf2ce transport
industry. But unfortunately, I am
afraid, the pfovisions of this Bill are
not adeguate’ enough to give that
fillip to  surface transport which
will enable it to fill up the gap
which the rallways feel unable to cope
with. I admit that inter-State trans-
port complications will be reduced by
the provisions of this Bill. but thev
are only permissive provisions. There
is a Central Transport Authority con-
templated. But knowlng as we do how
the permissive clavses are prevailing
on the States, 1 feel that the provi-
sions here will not be sufficient to meet
the difficultiss of. restrictive tramsport
be'ween one State and another

I admlt that the ra.tways are the
backbone of the countr¥’s economy I
have no guarrel with the develop-
ment of the raifways. But I have a
teeling that the development of road
trapsport has been getting a Sted-
motherly trestment from the Ministry.
It is true, as the Deputy Minis:er said
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the other day at Bombay that the two
systenmw of. transport are aot competi-
tve but complementary. But the fact
temains that enough has not been done
to develop road transport. I am not an
expert .on transporf, but Mr. Neogy,
Member. of the Planning Commission,
has stated, supporting the observatioa
of the Transportation Member of the
Rallway Board, that the cost of trans-
porting one million tons by rail is Rs.
4 crores, while by road. it is Rs. 116
crores. The cost of transport of some
raw material and commoditiez by rail
fs about 1-3/4 and 3-1/2 annas per ton
m.le, while that by road is 6 annas. I
happened to read an article by the
President of the Indian Roads ' and
fransport Development Association,
one Mr. Wagb, recently. In the comr
text of the Second Five Year Plan, as
he hss worked it out—I am no autbori-
ty on this; I am only mentioning this
to get clarification from the hon.
Deputy Minister—and be sa¥s that the
Agures given by the ‘Transportation
Member of the Railway Board coafirm-
ed by Shri Neogy of the Planning
Comm.ssion. are not correct According
to him, the cost of transport of one
million tons by ratlway is Rs. 11-1/2
crores and not Rs. 4 crores. Slght
difference between Rs. 4 crores and
Rs. 11-1/2 crores! He bas worked out
the figures from the Second Five
Year Plsn, according to the Railway
Budget. which I have not with me
now, nor do 1 have time to go into.
that. He says that the transport of
one mijllion tons by road costs Rs. 4-1/2
crores. This was given as Rs 11'6
crores by the Transportation Meumnber
of the Railway Board. He says that
the 6 annas per mile, which the Rail-
way Board member referred to as the

.cost of transport by rail, refers to

nationalised transport. Private trans-
port, according to the Study Group's
report, costs only 3 annag per sile.
According to the President of tbe
Indian Roads arid Transport Develop-
ment Assoclation, with truck-traiter
combination it cen be reduced still
further from 3 annas. He s&ys that 1f,
within: the 1imits of laden.weighf, that
is, 18,000 1bs. per vehicle, agréed to
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by the Indian Roads Congress, the
track-trailer combinations are per-
mitted to work on a large &cale on
the National Highways and important
State Highways, the problem of the
shortage in the railway’s capacity to
meet the estimated shortage in the
Second Plan seems to be capalle of
solution.

Therefore, I would humbly submit
to the Planning Commission as well
as to tbe Trensport and Railway M:nis-
tries not to decide to raise the allot-
meent for the railways before they go
into this aspect thoroughly and stuoy
and satisfy themselves—they have got
efficient membe:-s to study it—about
the efficiency and cost of surface tian:s-
port. We have got goecd highwsy
roads now. State Highway roads have
improved considerably since 1950-51
and we except to implement the Nag-
pur Plan by the end of tbe Second
Plan period. We have also got auto-
mobile factories in tbe country capable
of producing the required number af
truck-trailer combizations,

In this connection, I beg to add that
the laden weight now is about 214,500
lbs- per vehicle. I am not quite sure
of it; but I happened to read some-
where. In some committee’s recom-
mendation that it can be raised up t2
an optimum of 32,000 lbs. Ali that I
want is that the Ministry should make
a thorough study of the possibilities of
surface transport in the lght of the
observations made by surface trans-
port organisations and others.

I was just reading that in America,
the development of road transport, in
the matter of goods trafBic, from 12:39
fo 1953 was about 283 per cent wtile
that of the railway was only €6 pcr
cent. Even now there is a very large
amount—]I forget the Sfgure—which
America bas allotted for the develop-
ment of its highways for linking up
the whole place, as they believe thst
this can be more efficlently done by
surface transpert than by rail trans-
port. My information is that one or
twe railway units have been scrapped. .
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My main object in speaking teday is
to urge that the subject of surface
transport should be given greater
attention by the Transport Ministry
than has been given to it, and sufficient
encouragement should be given to the
private sector in developing susface
transport. I say this because the pro-
blem now is want of sufficient finance
for the implementation of the Plan.
The railways need mucy, more than
they have asked for, and have been
provided for, but the difficulty comes
in view of the fact that we have to
import a Jlot of cement & lot
of steel and a lot of rice
In addition. we have to develop our
own agriculture. It Is a- very large
expenditure—about Rs. 100 crores. We
cannot find more money for starting
transport in the public sector. So my
humble submission is that this may
be given to the private sectur. Let na
more nationalisation be attempted in

thig regpect,

Of course, I am glad that the Plan-
ning Commission has stated that trans-
port of goods by road should not be
nationalised. But we have to createa
climate. The fear of nationalisation
is preventing people from investing
money in this field—it means a large
investment in these days. So it must
be made very clear to them that it will
not be nationalised. Not only that.
We have to provide them facilities in
other ways as well. ]

It is now admitted by all the con-
cerned Ministries—the Ministry of
Commeree and Industry, the Ministry
of Transport es also the Planning Com-
mission—that the problem of the
Second Plan is transport. They have
laid emphasis on the development of
surface transport. The estimate of
the Transport Mm!st1y is that we 1.eed
per annum about 15.000 trucks. I tkink
the Plannlng Cormisxion and the
Industry  Ministry
think that- this is a: modest figure and
it must be 40,000 vehicles. The Tata
Locomotives . put the figure at 21,000
per. annum, to keep up the tempr ana.
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Ail the gap in the railways' capa-
city to transport goods. Asok Leyland
puta it at 15,000 per annum and
Automabdile Products of India estimate
it at 30.000 vehiwles per annum. In aa
expanding economy as ours, it is very
very necessary that our Plan Is pro-
perly implemented and no bottle-neck
comes in between.

4 P

In this cwmsartion, &Bcugo my say-
ing that it is the stagnant econom'v of
the countries of Asia and the countries
of Africa that has been responsible
for all the fissiparous troubles we have
been seeing here Fortunately for us
we have now 3 dynamic economy today
~5 a result of the First Plan and on
account of the future Plans we are
going to implement. Then, all theae
petty problems would be solved and
people would interest themselves in
the development of the economy. Once
the materia]l standard of lving fis
developed, they will think of higher
tbiogs th.ao creating miachief on the
basis of lingulsm and so on. So, it is
a very important factor that we must
implement our Plans and jin that
nothing shall stand in our wa¥y.

In the Second Plan there is an esti-
mated incresse of 30 to 35 per cent of
our production over 1950-51. Even
though the Railways did expand their
goods carrying capacity by 3¢ per cent
by 1955-56, it was not possible for
them to lift more than 75 per cent of
the increase. This sho¥s that the esti
mate was defective by about 5 to 10
per cent. The Second Plan estimates
en increase of 110 per cent over
1850-51 in all commadities; it may go
up to even 120 per cent, I am told. The
Railways provide only 75 per cent of
the- capacity for lifting. the goods.
That means it is abort by more than
85 per c~n'. ¥rom the look of things
it is not likely that the Railways will
get more funds than they have al-
ready Eot though I wish they could
get more My point is that surface
transport c&n eesily take up 9 per
cent of thit volume To put it
sbort, I was reading -in Trans-
port that we mneed Yor morms}

11 AUGUST 1956

(Amendment) Bill 3(_5'58_

feeder traffic about 100,000
venicles for supplementing thke sector
ot the bultock cart, and if the bullock
cart is not able to supplement, we may
need about 30,000 more. There is 9
per cent of the gap already mentioned
by me and altogether it comes to
130,000 vehicles. When we take pas~
senger vehicles including replacement,-
it would come to 170,000 making a
total of 300,000. Against this, the pro-
duction capacity In the country today’
is about 1'7 lakhs. There is a possi-
bility of releasing some vehicles froh®
the disposals. Even then the tatal
will not exceed 2 lakhs. So, the likely
gap will be more than a lakb of vebi-
cles. That means our production tar
gets have to be put up. If It is not
possible for our factories to produce
them. I beg to submit that facilities
should be given for the import of
heavy trucks Jest it might block the
transport of goaods.

I am not raising any controversial
issue of rail versus surface transport.
I want to make it very ciear My only
object in saying this i¢ how to solv®
the problem.

In this connection. let me {nvite the
attention of the Deputy-Minister t¢ &
delegation that met him on behalf of
the Indian Road Transport Association.,
Bombay, recently. in which they asked
for certain facilitles to be given to sur-
face transport. One was in the matter
of inter.State transport restrictions
about which my friend Stwi Samanta
gave a very vivid picture bere As 1
said before the provision it this Bild
is not adequate.

The second Is to put a ceiling orn
State tax. There again, from the look
of things, it will take a long time
before we get the Siates to agree ‘o
these proposals. But there is another
proposal which the deputation raised’
when they met the Deputy Minister
and that was a reduction of 20 per
cent in the Motor Vehicles tax by ¢the’
Centre. At present 68 per cent of the
tota) tax on motor vehicles, directly or
Indirectly, js Central. If the Central
Government can give a rediiction of 20
per ceat. of thistax: itwillbea great
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inoenuve evzn for the Statq to come
up’ and offer reductions. It appears that
the hon Deputy Minister said that
they cannot do it because this is the
time that the Second Five Year Plan
needs a lot of funds.

In the first place, I submit that this
would not reduce the reveiue LeCause
the production and import of vehlcles
will be 4 or 5 times. Therefore the
total revenue earned by the Centre will
not be less than what they have though
they make a reduction of 20 per cent.
That will show the bone fides of the
Ministry and the Ceutral Government.
Tiiat will give a momentumn for creat-
ing a climate for the development of
surfece transport

Another thing they suggested was to
provide credit to viable units of
opera‘ors for buying their vehicles.
You know tbe price of wvehi-
cles is very bigh. That js one of the
stumbling blocks, one of the retarding
factors for the development of road
transport. When we are giviog credit
by Financia] Corporations for every
other activity, it is only fair that we
provide some Financial Corpdration
to give them credit at reasonable
terms,

{Mr Dnm-&m\m. in the Chair]
408 p.M.

The third suggestion was the grant
of development rebate to the buyers of
motor vehicles. I recommend ali these
suggestions te the hon. Minister for
Bis serious consideration if he is really
earhesl about developing road trans-
port

‘8B V. P Narer: That is the ques-
tion

Shri Haulﬂ.. Another suggestion is
the s ensipn of the Code. of Princi-
pl-:iand
Five Year Plan. I believe the Miaistry; .
i; inclined to consider it provided the
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Stotes suggest it. Thot fa the difficult
of the proposition. Thia is some
lﬂs that Is created by the Centre.
They want the States to take the
initiative. Already they have not been
co-operating In the matter. Therefore,
it is only reasonable and appropriate
for the Central Goverpment to suspend
these for the duration of the Second
Plan That ,meang, thatg it will help ‘o
increase the production of trucks that
wiil be manufactured by the Indian
factories.

Another suggestion made was for
the removal of restrictions proposed
by chapter IV, of the Motor Vehicles
Act, 1939. Several States are even now
trying to extend their nationalisation
work, and I think there is a good pro-
vision in the Plan to help the States
to vationalise road , transport. Why
cannot this money meant for the
nationalisation of the transport indus
try be divezrted for the devglopmenta!
roads or any other things that wil
help road tremnsport because there are
already private sectors who are pre-
pared to do it if only Government
would give them the eacouragement
and the climate?

My main object in rlsing ‘to speak
today is to request the Ministry ‘o
study this problem of surface trans-
port, how far they can help implement
the shortage of the railways and what
they ought to do about It

Sh"i M’ i nnth Blagd

(Banaras
Distt —Central) rose— i

Mr Deonty&neahr 1 see the hop
Member getting up several times o0
speak, but as he knows, he is in the
Joint Committee.

aﬁt‘m"'ﬁi;
&, & & Trem wgm

gft o TuTE

¥ < LU (K] .
JMr.. Depoly-Speshwr: [ now call upon
Shamsati Kamlendu Mati Shab.
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Mr. Deputy-Speaker: The hon.
Member did not stand up before All
right. &

Shri Atagesam: I think the hon
Member is also a member of the
Joint Committee.

The Minister of Parliamentary Af-
fairs (Shri Satya Narayan Simba):
Generally, the convention has been
that Members of the Select Commit-
tees do not speak at this stage.

Mr Deputy-Speaker: Unless some-
thing is very important, they are not
allowed to take part. The Chair
occasionally allows it.

Pandit C. N. Malviya (Raisen) rose—

Mr. Deputy-Speaker: 1 have been
looking to the hon. Members to speak
but then he did not stand up.

Pandit C. N. Malviy2: One after
the other, Sir.

Mr. Depuly.Speaker: Certainly.

Shri T. B. Vittal Rao: Sir, This Bill
tries to regulate our road transport
system in the various States. For a
long time after the Planning Com-
mission has turned down the high
allocation asked for by the railways,
this question of moving the goods has
been exercising our attention. In the
circumstances placed as they were
with the financial resources that were
available, we had been content with
the allocation made for the Railways,
but we were thinking of alternative
modes of transport for carrying the
industrial and agricultural goods dur-
ing the Second Five Year Plan.

Sir, I welcome some of the provi-
sions that have been made in this Bill
with regard to nationalisation. Re-
garding the Quanfum of compensation
that )ias to be paid. we shall discuss
it in the Joint Committee. It has
been contended in some quarters that
nat:onalisation has been responsible
for Im-:1'ng the growth of this in-
dustry. It is not so. Today nation-
alisation has tiken place in some-
thing like 22 States. In some States
even freight transport has. been
nationalised 1f I remember correct-
ly, even the tri.asport- of freight has
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been nationalised fully in Himachal
Pradesh, Bombay and other places—
probably, in Bombay it is a Mtile
more With all that, if you take the
road transport industry as a whole,
today there are 47,000 coperators. We
could not develop to the extent
we wanted, because of the fact that
we had to depend mostly on foreign
countries for running this industry.
For petrol we have to depend on
foreign countries. Even the prices,
as it was stated here yesterday, are
manipulated by some fareign mono
polists. It is not sold at the produc-
tion cost Secondly, we are import-
mg nearly Rs. 200 crores worth of
crude oil for our - requirements
These facts clearly go to show that
it is not nationalisation that has been
svending in the way of development
of road transport, but it is due to our
dependence on foreign countries for
our requirements. Even for the ac-
cessories, which were so clearly enu-
merated by my friend Shri V. P
Nayar, we have to depend on them
and that has also been responsible
for the delay in the growth of this
industry.

When we are trying to develop the
road transport system, the Govern-
ment should also pay some attention
to the development of automobile in-
dustry as such. Even to this day we
have.not got an automobile factory
m: “the public sector. All the four
factories are in the private sector and
these firms are doing the job in col
laboration with some foreign con-
cerns. Therefore, umless and until the
Government pays proper attention to
the development of automobile in-
dustry, I am afraid there would not
be a corresponding growth in the
transport system as a whole.

The other question which has been
agitating in the minds of the people
has been about the recommendations
made by the Motor Vehicles Taxation
Enquiry Committee. I do not know
how far the recommendations will be
accepted by the Government, but this
question has been agitating in the
minds of the operators; not only the
owners but aiso those who want the
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development of our road transport
industry.

The incidence of taxation on motor
rehicles is ve?y high. In order that
We number of vehicles m this coun-
try may increase, it is necessary to
taxation which, as I
said, is very high The first point to
be considered in this connection is, if
the amount of tax is decreased then
how to make up for the amount that
we will be lost by this reduction and
by which the prices of motor vehicles
will be brought down? The question
raised is, when, in the context of the
Second Five Year Plan, we have to
get about Rs. 1,000 crores from addi-
tional taxation and revenue, whether
it is wise to embark wupon any de-
crease in this taxation. Those who
have been demanding a decrease in
taxation have also given some alter
native suggestions like imposition of
fuel tax on petrol. That is on the
principle “you pay as you use”. I
cannot give a firin opinion on this,
but this has been the suggestion put
forward by those who think in ferms
o developing the automobile indus-
try.

Now I come to the next point about
the provision made with regard to
inter-State” transport This provi-
sion is most weicome For want of
parmits today it is estimated that the
idle capacity of motor vehicles in
some places run up to 20 per cent. to
25 per cent Because thg operators
do not get permits from the neighbour-
ing States, the time for which the
vehicles remain unused works up to
20 per cent to 25 per cent. By this
provision 1 hope that difficulty will
be overcome and the vehicles will be
used to their full capacity.

Regarding the conditions of work
for the drivers, I would say, when-~
ever yeu incresse the work-load for
the drivers you should correspond-
ingly make some provision for the
welfare of the workers in the indus-
try. Unfortunately, though this in-
dustry is well organised today, there
is no statutory provision governing
the conditions of work of the workers.
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In some nationalised undertakings
there are some executive orders but
there are no statutory provisions in
respect of the private operators.

If you view it from this context,
the enhancement of punishment for
drivers involved in accidents does not
stand to reason. We all say that
whosoever is responsible for the acci-
dent should be punished I would
suggest that there should be a divi-
sion of responsibility. If any spare
parts are missing, or some damaged
or old spare parts are used, then the
owner must be made responsible for
the accident. If there is proof of
rash driving or negligent driving on
the part of the driver, then the driver
should be held responsible. There
should be some sort of a division like
that; otherwise the drivers only will
be held responsible. because if he
says that he would not drive a vehi
cle with & defective brake or some
other defective part. he stands to be
discharged. That is why I say that
there should be some sort of division
of liabilities, both on the owner as
well as the driver.

In this connection, I would like to
point out one important aspect which
is generally talked about in our
country. While granting the permits,
there is always a large amount of
expenditure that has to be spent by
the party. The party which wants
a permit has to incur large amounts
for getting a permit. After all, for
the process of getting a permit, the
party has to spend nearly Rs. 1,000
Sometimes, a couple of thousands is
also spent for a small permit. Whe-
ther it is in the form of a bribe or
any other thing, large amounts have
to be spent for getting a perinit. This
should be guarded against in the
grant of permits in the future.
There should not be any abuse of the
provision, and the people who do not
deserve a permit should not be en-
abled to get a permit by unfair
means

Finally, I would suggest that we
should go ahead with nationalisation
of at least the passenger services.
I come from a State where we undet-
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took nationalisation nearly 24 years
ago. We have done it without hurt-
ing any interest.—neither the owners
ner the drivers or any other category
of workers All the workers who
were displaced on accoymt of nation-
alisation were taken gover to the
nationalised industries. The oper-
ators were given some sort of com-
pensation wherever possible

With these words, I commend my
suggestions to the acceptance of the
House.

Shri Feroze Gandhi (Pratapgarh
Distt-West cum Rae Bareli Distt.-
East): There is no quorum.

Mr. Deputy-Speaker: Iet the bell
be rung—Yes; now there is quorun,
The hon. Minister may reply.

The Deputy Miaisier of Railways
and Transport (Shri Alagesam): I
should thank the hon. Member who
drew the attention of the Chair to the
want of quorum, and for having got
me at least the hon. Members who
spoke on this Bill to hear my reply.

1 am happy to note that the prin-
ciples underlying this Bill have been
heartily endorsed by the hon Mem-
bers who took part in the debate.
My hon. friend Shri V. P. Nayar had
something interesting to say about
the development of the automobile
industry, etc, on which subject. 1 am
aware, he is an expert But what-
ever he had to criticise, I am sorry
to say, fell outside the scope of the
Bill, and whatever he approved fell
within the scope of the Bill. I should
again thank the hon. Member, S8hri
V. P. Navar, and other hon Members
also who endorsed the principles be-
hind this Bill.

Much was made of the fact that
this Bill was held over from 1946 and
that we are doing a thing now quite
behind time, and because we do it
now, in 1958, it looked to some hon.
Members as though we are behind
time. A right thing, whether it was
proposed in 1946 or earlier, does not
cease to be a right thing in 1956.
Today, we have incorporated several
provisions which are of a more de-
tailed nature and which, as I remark-
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ed in my earlier speech, go towards
better operation of road transport in
this country. If some old provisions
have been taken in and incorporated
here, they do not cease to be rele-
vant becailse some ten years have
elapsed in the meanwhile.

Shri Matthen also urged and plead-
ed for a 1956 perspective and not for
a 1946 perspective The mere mention
of 1946, I believe, confused my friends
They were so confused as to say that
we are lagging behind and that we
are having a perspective which does
not suit the present day. I shall
presently show that it is not so.

The need has arisen to fulfil the in-
tentions which we had, through this
Bill. In the past few years, various
State Governments rightly decided to
nationalise portions of road transport.
I do not want to go into the merit of
itt The State Governinnets are
sovereign in the field and they have
got every right to decide, and they
know what they should do. But the
action of the State Governments in
having decided to nationalise road
transport created a- certain fear
among the private interests who have
been ranning road transport ser-
vices and serving the country in this
field They felt diffident to proceed
furtherr They thought that the
Democles’ sword of nationalisation
was hanging over their heads and as
such they could not proceed further
and fuifil the role expected of them.
It is at this juncture that this Bill has
been placed before the House. It
provides a remedy and shows a way
out of this morass and puts faith in
the people who have been doubting
and questioning the course that the
State Govermments have been adopt-
ing. Wherever nationalisation is
undertaken, it has been made clear
beyond doubt that compensation will
be paid. The 1946 report of the
Select Committee certainly did not
provide for it, because it did not face
such a situation as the present one
These circumstances were not present
when the 1948 Bill was considered.
This Bill answers a current need and
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supplies the remedy to a situation
which was otherwise getting bad.

The other important aspect of the
Bill is with reference to the free flow
of inter-State movement of road
transport. That is a very important
provision. My friend, Shri Samanta,
described the harassments which peo-
ple have to undergo while going from
one State to another It is a pity
that the State Governments could not
by mutual negotiation come to a
satisfactory settlement in this regard
Some State Governments have come
to such a settlement, but others are
not able to come to such smooth-
working agreements. So, we have to
step in. It is not our intention to
intrude upon the constitutional
sphere that belongs to the States;
but, wherever it is a matter of Inter
State movement, naturally we have
‘o step in to fulfil fhe needs that are
demanded by the situation. This is
an important provision which will
also encourage the tourist industry in
this country. I am glad to an-
nounce that our income from this
source, as calculated by the Reserve
Bank, has increased The latest posi-
tion is, in 1954 we wereable to earn
more than Rs. 7 crores by means of
foreign tourists who came into the
country. That apart, the real need,
which is a domestic one, is to supple-
ment rail transport by sufficient road
transport. For that the machinery
that we have envisaged is in the form
of Inter-State 'Authorities and we
have also envisaged a Central Trans-
pert Authority. This, I should think,
has come not a day too soon.

Shrt Matthen: Is it adequate?

Shri Alagesan: Look at the other
aspect also, to which I draw atten-
being established and one of the
subjects which fall within the pur-
view of the zonal councils is Inter-
State transport. Here we are effect
to the decisions that may be takén
by the zonal councils. I am pointing
this out simply to show that we are
not suffering from any 1946 pers-
pective; we are well ahead and we
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try to meat the problems of the
times

A point was miade that we should
remove the obstacles in the way of
the development of road transport by
reducing taxation—Central, State and
80 on. At the same time., my hon.
friend. Shri Mattben, pleaded that we
should extend finrancial aid and credit
%0 viable units of road transport
The study group of the Planning
Commission wént into this question
and they came to the conclusion that
the element of taxation was nnt a
really oppressive thing in the way of
_development of road transport. But
still, they wanted to produce a
psychological effect by way of reduc-
tion in taxation. - Already something
has been done in this field. In fact,
we wanted to bring in legislation
which will lay down the principles
of motor vchicle taxation and which
will also loy down a ceiling. But,
we were advised -‘hat according to
our present Constitution no principle
of saxation can by any means em-
brace laying down a ceiling. So, we
had to ?fall back on the machinery of
the Transport Advisory Council. We
have taken up this question and are
discussing thjs with the various State
Governments. It is true that it is not

a matter which can be decided very,

qQuickly. We have to deal with a
number of State Governments, which
are perhaps more =2ealous of their
rigite than the Centre of this Parlia-
ment can ever be, to push through
any measure. When you have to
arrive at compromises, delays are in-
evitable. We have taken up this
question in the forum of the Trans-
port Advisory Council and the State
Governments naturally—I do not
blame them—have a&sked for some
time to consider this question. Our
intention is that the level of motor
vehicle taxation should be well with
in 75 per cent. of the present Madras
taxation. That is the recommend-
ation of the Motor Vehicles Taxation
Enquiry Committee and we are work-
ing towards that If the State Gov-
ernments can agree to this voluntarily
without our having to undertake any
legislation—because, we just cannot—

419 L.S.D.
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certainly it will go a long way in
lightening the load of GXxBtico on
motor transport These are some of
the things which we have already
talkken in hand and are pursuing

On the question of prices of motor
vchicles, Mr. Nayar had something
very relevant to say. It is not only
the maintenance cost, but the initial
capital cost also which is involved.
This question has been referred to
the Tarif' Commission. They are
seized of the matter and are enquir-
ing into it. If as a result of thelr
finding we are able to bring about a
reduction......

Shri V. P. Nayar: It is a very big
“wl.

Shri Alagesaa:.......even by a
small percentage in the price of mo%r
vehicles, we would have reguced the
capital cost straightaway. These are
some of the means by which we
want to remove the obstacles in the
way of further development of road
transport.

I think this Bill, as has been 'placed
before the House. shows the green
light to the private sector to go ahead
with the development in the feld of
surface transport, as my trichd Shri
Matthen was emphasising. One other
point made by Mr. Nayar and
Mr. Vittal Rao refers to the
legislation regarding the labour
employed in this very importent
field. One cannot minimise the
urgency of a proper legiskation ‘for
those who are engaged in this very
important sector of our ecanomy. Buat
Mr. Nayar wanted an assurance fram
me that that Bill also would become
law by the time this Bill became law.
I am only sorry that I am unable to
give such an assurance He will
realise that it is well-nigh impossible
to hold out any assurance that that
Bill also will become law. I have
been standing in the queue for such
a long time, and, happily or unhappi-
ly, when I come befare thizs Hodtlse,
even the tiitme that was allotted for
this measure has not been consumed
by the House. We -bad to stand in
the queue for 2 long time. I hawe
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got a number of Bills to push through
and I very much doubt whether 1
would be able to do it during the life
of this Parliament. So, it is too
much to expect that this also should
become law. But 1 can assure the
hon. Members that the Labour Minis-
try is already considering this matser
and in good time they will bring for-
ward suitable legislation. I missed
the point of Mr. Vittal Rao. I heard
him saying that the compensation
proposed is not sufficient or some
such thing

Mr. Deputy-Spesker: He said that
he will discuss it in the Joint Com-
mittee

Shri Alagesan: We welcome that.
In this matter we are having an open
mind We are prepared to hear the
members on the Select Committee for
this is an important matter and the
representations made in this behalf
by the private interests will also be
taken into consideration and 1 hope
when the Bill emerges from the
Select Committee there will be a
satisfactory solution found to this
matter. I have nothing more to say
except to express my gratitute to the
hon. Members who have heartily en-
dorsed the prirciples of this Bill.

Shri V. P. Nayar: With your per-

mission, may I ask a question? The .

hon. Deputy Minister was pleased to
answer some points relating % the
initial cost in purchasing or acgquir-
ing the vehicles. Could we have the
reaction of Government on the points
which we raised about the operational
costs, especially the cost of petrol,
tyres and spare parts?

Shri Alagwaa: All these things
can surely be gone into. The hon.
Member mentioned ahout spare parts.

Shei V., P. Nayar: Petrol, tyres
and spare pars. b

Shrt Alageman: You are too ambi-
tious; that is all what I can say.
Regarding spare parts, the duty, as
per the recommendation of the Tariff
Cammisaion, was brought down from
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60 per cent. ad vpalorem to 40 per
cen{. in May 1953 and this accords
with the recommendation made by
the Motor Vehicles Transport Enquiry
Committee also. This is one of the
matters which relate %o running cost.

Mr, Depaty-Speaker: The gquestion
is:

“That the Bill further to amend
the Motor Vehicles Act, 1939 be
referred to a Joint Committee of
the Houses consisting of 45 mem-
bers; 30 from this House, namely,
Shri K. L. More, Shri Fulsinhji B.
Dabhi, Shri M. L. Dwivedi, Shri
C. C. Shah, Shri T. N. Viswanatha
Reddy, Shri Amarnath Vidya-
lankar, Shri M. K. Shivananjappa,
Shri Rohanlal Chaturvedi, Skri
Krishnacharya Joshi, Shri Suriya
Prashad, Shri Ram Sahai Tiwari,
Shri Basant Kumar Das, Shri
Bhupendranath Mishra, Shri Sit-
nath Brohmo-Chowdhry, Sardar
Igbat Singh, Shri T. S. Avinashi
lingam Chettiar, Shri Raghunath
Singh, Shri Shree Narayan Das,
Shrimati Sushams Sen, Shri
Rameshwar Sahu, Shri R. R
Morarka, Shri T. B. Vittal Rso,
Shri K. Ananda Nambiar, Shri
K. S. Raghavachari, Shri Y.
Gadilingana Gowd, * Shri U. M.
Trivedi, Shri Giriraj Saran Singh,
Shri Bahadur Singh, Shri Uma
Charan Patnaik and the Mover;

and 15 members from Rajya
Sabha;

that in order to constitute a
sitting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
a report to this House by the
20th November, 1956;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and modifications as the Spéaker
may make; and
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that tbis House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Cormmittee
and communicate to this House
the names of members to be ap-
pointed by Rajya Sabha to the
Joint Committee.”

The motion was adopted.

30'82
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- The Lok Sabha then adjourned till
Eleven of the Clock orn Monday, the

13th August, 1956,





